I N THE SUPREME COURT OF | NDI A

ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO OF 2013 (D 7961/2013)
C. C. E., AHVEDABAD APPELLANT
VERSUS
M S. KIRI DYES & CHEM CALS LTD. RESPONDENT
ORDER
1. W have heard Shri H P.Raval, |earned Additional

Solicitor General of India, appearing for the appellant.
2. After hearing the learned A S .G, we are of the

opinion that this appeal deserves to be dismssed only on the

ground of del ay.

3. Accordingly, the Guvil Appeal is dismssed on the

ground of del ay.

.................... J.
(H. L. DATTU)

.................... J.
(JAGDI SH SI NGH KHEHAR)

NEW DELHI
APRI L 29, 2013
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